JTIDHR U BRI, STIYR RIS, STIYR
IN THE INCOME TAX APPELLATE TRIBUNAL,

JAIPUR BENCHES (SMC), JAIPUR
A Y A IH, oGl 9o b qHeT

BEFORE: SHRI RAMESH C SHARMA, ACCOUNTANT MEMBER

IR 34Tl 4. /ITA No. 555/IP/2018
fAefRoT 99 / Assessment Year: 2012-13

M/s Om Construction Co., ERIG! I.T.O,,
Abusariya Krishi Farm, Station Vs. Ward-1,
Road, Jhunjhunu. Jhunjhunu.
T T 9. / SHMSRR 9. / PAN/GIR No.: AACHK 8335 G
ardrerelt / Appellant grft / Respondent

felTRY @Y ok |/ Assessee by: Shri Saurabh Harsh (Adv)
ST PI 3IR A/ Revenue by :  Shri Manmohan Kandpal (ACIT)

gaTs @1 dRg / Date of Hearing: 20/11/2019
ST &I dRIg / Date of Pronouncement: 22/11/2019

<3 / ORDER

PER: R.C. SHARMA, A.M.

This is an appeal filed by the assessee against the ex parte order of
Id.CIT(A)-3, Jaipur dated 06/02/2018 for the A.Y. 2012-13 in the matter
of order passed U/s 143(3) of the Income Tax Act, 1961 (in short, the

Act).

2. In this appeal, the assessee is basically aggrieved for disallowance
made U/s 40A(3) of the Act in respect of amount paid in cash above Rs.
20,000/-. The assessee is also aggrieved for ad hoc disallowance out of

vehicle expenses paid in cash.
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3. It was argued by the Id AR of the assessee that final notice from
the Id. CIT(A) fixing the date of hearing was not served on him,
therefore, he could not appeal before the Id. CIT(A). In support the same,
the Id. AR filed an affidavit. Considering the affidavit filed by the assessee
and in the substantial interest of justice, I set aside the ex parte order of
the Id. CIT(A) and the matter is restored back to his file for deciding the
matter afresh on merit after providing reasonable opportunity of hearing
to the assessee. The assessee is also directed to appear before the Id.
CIT(A) within 60 days from the date of receipt of this order. I direct

accordingly.

4, In the result, appeal of the assessee is allowed for statistical

purposes only.

Order pronounced in the open court on 22" November, 2019

Sd/-
(e < )
(RAMESH C SHARMA)
oG qeRT / Accountant Member

STIYR / Jaipur
fadi® / Dated:- 22" November, 2019
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e I ufaferfd af¥d/Copy of the order forwarded to:

1. ardremeft  The Appellant- M/s Om Construction Co., Jhunjhunu.
2. greft / The Respondent- The 1.T.O., Ward-1 Jhunjhunu.
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